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9. Shri V. C opalsamy

10. Shri Har Shanka, Bhabhra

11.  Shri Shh a Chandra Jha

with instructs ans to report by the
first week < f next Session."”

The motion x>ws negatived.

MR. DEPUTY CHAIRMAN: The
question is —

"That the Bill further to amend
the Ir iustrial Employment (Standirg
Orders) Act, 1946, be taken into
consideration."

The motion fas adopted.

MR. DEPUTY CHAIRMAN: We
shall now tike up clause by clause
considers tion of the Bill.

Clause 2 (Amendment of
Sect on 2)

MR. DEPUTE CHAIRMAN
There are four amendments to this
clause.

SHRI BHAGWAT JHA AZAD:
Sir, I beg to m<>ve:

3. "That at page 1, line 13,

for the word ‘'workmen' the
word 'workman' be substitu
ted."

6. "That at oage 2, for line 3, the
following be substituted, namely:

'(1) "wages' and "workman" have
the  meanings respectively
asign;d to them in clauses (rr)
and (s).".

SHRI SHRIDIAR WASUDEO
DHABE: Sir, beg to move:

4. "That at page 1, line 13, after
the word 'employer’ the words 'or
the employers federation or
association' be inserted."

5. "That at page 4, line 16, after
the woid 'question' the words 'as
ear y as possible but not later thai
three months' be inserted."
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(The Amendment Nos. 4 and 5
also stood in the name of Shri
Sadashiv Bagaitkar)

The questions were proposed.

SHRI SHRIDHAR WASUDEO
DHABE: Mr. Deputy Chairman.-

MR. DEPUTY CHAIRMAN: Mr.
Dhabe, if you are going to speak, I
will take up Calling Attention just
now. After that we will continue the
Industn 1 Employment (Standing
Orders) Amendment Bill, 1981.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

reported leakage and sale of
question papers of examination
conducted by All India Central
Board of Secondary Education and
action taken by Government in the
matter.

W oHiEe (THT e
grye, § smrwr mqnfy F wfaa
arEry dvmm wreraw fmen ars
g HerEE 9dEm & 9vq 7F]
F1 HET A @ T AW AT AR
A% A9 WA F aglER a9 ia
HOH W OATEIT ETEN A1 T FrEEre
FT W fowr S91 TS FEH0]
oy depfq WET w1 oo wW wtaA
FTAT 7
THE MINISTER OF STATE IN
THE MINISTRIES OF EDU-
CATION AND CULTURE AND
SOCIAL WELFARE (SHRI-MATI
SHEILA KAUL) : Sir, there have

been a number of complaints about
leakage of question papers in the All

India Senior School Certificate
Examination conducted by the
Central Board of  Secondary

Education. Some of these complaints
had appeared in the Press also. React-
ing promptly to the complaints-
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directly received by it, the Board
initiated action in time to check
whether there was leakage of question
papers, and, if so, in which subjects
and to what -extent.

2. Based on the results of its
preliminary verification the Board
had evidence to show that there
was leakage of some of the ques
tion papers. It is relevant here to
state that the Board conducts two
examinations at the secondary
stage (that is, Class X) and two
examinations at the senior se
condary stage (that is, Class XII).
The leakage was found to be con
fined only to the All India Senior
Secondary =~ Examinations.  Apart
from all other measures contem
plated, in order to strike at the
root of the problem, the Board
lodged a complaint with the po
lice so that the source of leakage
could be located. The police in
vestigation is in progress. We do
hope, it will be possible for them
to locate the culprits.

3. In the meanwhile, the Board
also continued its own intensive
verifications. The examination
centres in different parts of the
Union Territorv of Delhi were
subjected to surprise inspections
by senior officials of the Board
with t>e specific objective of
gathering  documentary  evidence
to establish whether there was
leakage of anv more question
paoers. As a result of such verifi
cations, the Board came to the

final conclusion that question
paoers in Mathematics, Chemis-
trv. a”d Biolo<?v under the All
India Senior School Certificate
Examination had leaked.

4. Available widen®e showed

that th? leakage was confined to
some schools in che Delhi UT
arca. No oomolaint about leakage
of Question naoers was received
by the Board from any place out-
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side Delai, not even from the ad-
joining towns. That being so, the
Board canceiled the examinations in
these three subjects and ordered
reexaminations in them only in the
Delhi UT area.

5. Fresh examinations in Ma-
thematics, Chemistry, and Biology for
all the candidates in the Delhi UT
areca have been scheduled to be held
on April 5, 7, and 8, 1982;
respectively. It should be appreciated
that for holding re-examinations the
Board has to make all preparations
a:resh. They need time to do that.
However, in appreciation of the fact
that a long gap between the two
examinations would cause avoidable
hardship to the students concerned,
the Board has decided to hold the
fresh examinations soon after the
conclusion of the practical exami-
nations.

6. Notwithstanding the fact that
question papers had leaked only in
some of the subjects, in one of the
four examinations conducted by the
Board, the Government has taken a
serious view of the incident. T"e
Education Secretary, Government of
India, as the Controlling Authority of
the Board, has ordered an enquiry
into the systems “nd procedures
adopted by the Board for conduct of
examinations. Shri M.V Raja-gooal,
an experienced educational
administrator and a former Vice-
Chancellor from Andhi-a Pradesh,
has been entrusted with the en-quirv.
Wide-ranging terms of reference have
been piven to the enquiry to make it
meaningful.

7. We regret that examinations in
three subiects of the All India Senior
School Certificate Examination had to
be cancelled. We realise that tMs will
cause inconvenience to many students
and parents. But, we do hope, the
publi" and all the others concerned
will appreciate the larger
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interest involved and not mind the
inconvenience.

At Warw weE ;. gz &
gat & age 47 M} @A, o
ow & f/y ot =% Iw W o
T waedr Wl @™ ar ¥ o
gl #1 9gfa o, 99F g A9
fot & wara a1 ST @l

ag g7 3@ ar am § fr faar
Foaw wfer fmir &t 17 71, fawi
4 e ¥ difegt # famior gmr
2, 99 9T 197 wedl H &% arel
g i gy Tf a g€ 2
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[t W wfew]

¥ am g¢ wyar g & 0 Fa
faer ¢, T fowr sgaeqr € oy
qérar aME § IuF qfawan HT gEwT
qFEs AW AW @ @ € )

aregae, % oz H1E wx foer
ATAT Y7 WIS AFHI SFEA AT
7t wgar, w4 ¥ feafa d a@f
i Afmr & w9 wgO wgAn
far oft owrg fawew ot sgaear o
ggtg fq|rd & wv I § Ga=
A HY ATA T & | T AOHAT
g BA e Al § 0§ weiw
wear v wraArgn foer w9 ) d—
IAF AW TE ¥ T GG FE)
a1 qwn g woite wigar §, w¥
W& afgen §——Afwx & Fraga ara
g Wity ag @ wew feqrv
¥, uF oar org & dur gf |,
¥ mifew 5% @ T BHe wY ga
g fo fan se gfwgra @ qora)
w1 wza A At F qg ww ¥
fadgn w1 wigar § f& gwg
Tg WY W w1 wAw qgl fzar,
FMifH 9% OF 4% O @1 fqma
win & qa@ ywmE #, siw g
aw W foan syaedr "W @
AU FFEA A wHww wRY o
T W oAga AT AN |

wregae, wa & ot AgeAqwr
qAAT § IT AT AVE HIAT wigar
g & srAAr wigar € wiadia
war A ¥ 5 wiod @7 wF guE
399 FOY, TAAT Al IHY A W%
g WAk, fw o9y oMz i
# Fou §, Fwar g - it
a6 way<t § wa §.fF wmag
faRat § wr & oo ¥ wigre qv
Tfeagia gar §—a «% @@ Wl
F e ¥ afcw ar fed w1
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sfre & w7 9=t w1 gifew fem
qe 7% 9% & aew ot iR wT
7 IFA gAY q gy T gifew
% A fea, oF aggeawe
T TR AT fEqr e wig ¥
wE F#1E gd wed, 1§ gar
fawen €t @1 & @7 7% A"
& W 91 IER gwITA F\ A
arT & g9 § A ot ) g W @
Atfad aww & ag ferwa 4%, 48
g WE B wE ) gy AT
Tgal g, # 7 1, wiEEE A
o #Faig fa #n fee § ag A
gw ? A% et § fa feewo§
fawr #m ag wwad oy ok
FITWTE [T ) o %,F &1 fueen
g wimwmm ¥ § wied § #T
fess? & wenim ¥w § wiw fewwi
H ¥ weme ®vF g § Afsd wed
aam feafa der m & & ) @
FT X Hgvdw § Ty A1 &, @
agd & fa ma ot sEl & imgA
gW ax duw 4 ww 3 g wiwa
7 & f& v wmFe gw | @
smizdl & | WY B @ Iw H 9
At w1 W o wfgw @
qfe feesft { wmad wen ¥ oav
wgT FAdr g, A¢ At # oWy
wear & s§f wad wes € oa v
¥g AT AGT AadT | @l Ff wwiEws
X & qw & sw WwEl ¥ oW
¥gEd SIX W Swiswmlc A sranat
¥ AT GW O T ¥ wvE ¥
ar AT & T AE F F, LW
¥ & f¥7 wiwwast & sv wd
ui, wgt ¥ U¥ TET FA wWilEU
7

gge wremEe, fgs diw oW
gfga foq wu § | 0 wgewr fago
gar wft &% g A waw U ¥,
99 # ug faar gwr g o aaen ot
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i wrea, afta Lwfeaw dfi

wrfrer  fafow w sangdad,

T awrw faedi & ww @w gu

qIT M § | wAAIT H TE @A

gtr‘r”z*iﬁ‘ wigfere wfi gur
I

ffFy Wy Fueds wgw vEd
g fo go ww fm w1 & w¥qa
& 178 wga s wf faer g,
#g gzt & T g g1 | wEfEw
drr ud  Afew BT o ) & W@
ag @A A wifew & § slfwqiast
¥ Hre I warm & fe @w aR
¥ foforme ar wat o e gan & 1
ary st § B (o § g foe
gar § wir et 7z gaf gifes
B AT FERT W 9N Aw g
Are 7 SFaTwAr v| F qwaw
i OF AAET OrT ATHC g7 J09A7 )
Arad, ag F.ca7 ifar fegra far
g1 wiw € 5% agt Iwwr
grfqer gom, a8 wq Eem § 0
gafeq & wraeflar "y waew ¥
frdzs FEM-—T0 M5 gRigd a7
st anfad— & mie @y ¥
# o wud v owgt ot =\l
ATT FHT FT /T yeqra1 W) A
rEx 19 AiTE™ w1 Sfead gwESE
Hoggy Tw a7 NS e, Suw
wrae w¢ "< ' & faww § oy
far sz gu €, anv wise gu §
a1 FAAT W) T AT T & Rgea A
X aife 3w shepws @&l wr
andI% 7 &/ |

g, AT W@ § g wEgAr
Tigar § fw o1 Sy wgw €
FAFT UF T Wi O | TEMA
q3 AT & oaTe wr o WeEr
gigr § ag faaat a1 gfas &0
fode wi @@ & @@ qearve W
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FET | A w4 FOT GHT AT
i & | fagee @ wnd §, e
wadr g, foe mef st wed §
#fww ag fawa faenw ge @&
g §, Sfws wdon =g vewl € )
& wam Wy wEwwT & s
wigen g f5 ww wivd w9 w0
IR TN YwAw ww wew § fa
qifen a1, sfwgw a0 3g wdan
T g @MY S S8 uVe &/l
WA oW W owuE Wwewna ¥
wgh & @maww W fa ag ala
W g, ey gfiwww wd &
wgr yemiaw w0 g, foed §
gEt ot wa fwwen wfen W@,
gHwT wwg gua &0 frw wwdr g,
a ® WY gy wiveEw 290 &
W guen & ywww v ifre s 4
gt &, wihyw 87 o )
WEHAT W FHL, T Gw 41 Wl
e g sed fadr wifed &
far ddme & sz fow @ae
§ mifesn & s wewie & el
F WEEYW WA U, 3F fasy
FOO 7 A0S WyAl w0 FEmE
# ufire aw gooSnaw g g
fe (1) fom we®l we, o feedd
¥ gy a1 wE € g faw
wiw, s faslr oot & Wit o
FVEE W OWY VR VT aE
wie (2) o v fesdr & e
fasg § fomd @it @ f92 eq g
g fawdi & o W vy gV
fa adt wre (3) WHsw wmay
¢ Swwr wewi fa owd 7 owe
gt ¥ wma & & g W s
wigal § fa o €99 v ad%e wivd
dz€ &, 9u% T8 %9 Wiy W
§ T W Wiv W W AT
&1
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wiHdl WA W oAy, 19
e § f5 gt AT wEEt B S
o & o vy o & el ¥ afirgmait
¥ ST 9% & 4 #1w I & T AT g
watfe o ar ity gtz a7 o el
& foart o wva & A gad geAl @1 41T
T gfergr &% amar grav & aronr &
gaadr g, Faf ards e 3

AT, GAZ G ATEAAT T AT
ferwmm g ar A\ qF A A v v
agl Avrdl & wrar faamedr & faeam
feray 1 zafag s oaft AT aTer
7 g1 f vy & Targ el v oy
aE% fur smar & s ovEt @ gEE
Fraa ¥ fsewa gl oan ar &, stawr
qg AAwL |HT a0 Fw g aver faver
F FUL T91 gUIT ST T W I9Z F qT¢ 7
WX qF A agT gAr § 59 a6
Fqifs fowa e a9 7@t gurarar &
AT FF, WA AEA AT 9T, TART A7
atfge av, FfFT w7 1 T T
W\ A W 22dz § ag wav
g fr w1l ofady & oF SvmEdr
FHEY (@t § AYC 99 ¢ TR W WE
FEIFAAT E 7| TFAGAT T
FAAFI AT IA A FTIAIZHE

"Firstly, to critically examine th,
complaints received about leakage
of question papers in general, and,
in particular, about the question
papers under the All-India Senior
School Certificate Examination,
1982, and to determine the
adequacy of action taken by the
Board to deal with them. Secondly,
with reference to "he leakage estab-
lished in 1982 examinations, to fix
the responsibility of the leakages.
Thirdly, to examine the systems
and procedures adopted by the
Board for conducting examination
and identifying the weaknesses, if
any.
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Fourthly, to examine the ar-

rangements available in the Board
for entertaining and processing such
complaints about leakage of question
papers. Fifthly, to determinate what
constitutes leakage of question"
papers and to suggest norms for
ordering re-examination with
reference to the extent of leakage.
Sixthly, to recommend measures for
prevention of leakage or confidential
information relating to examinations
in general and of question papers in
particular."

Y 7g gATL e WG THIW & W
B9 A TE 1a #1918 @ @ g e
FAA F o FTOTe & fre TaTe
& mier w2w & 2\ fat faesly A
T % Wq TATeq A8 T 0 &wW
IHIT w4 # T a7 svamay FHer o
3 sz afz fmly & g #1€ wi@F
gt s wfe & < o S gak fedr
qEl # g 81 AT 9 99 =7 gFard
FHE T WA AW FE W GAT B
A HIY T 47 73T T ATAAT AT §W
Hey £ fF wedt awg ¥ 17 w7 $4%
faT ST 1T S8 T A0S ASAT WA H
6 WA O T AT | §F H7 & 18 AT
ZR T 6 RN A iy 7%

_— T aLmE

=t Ry ¥ 0 few : F o wredor
AEATE, | AT TG AEATHA AT & 1 A
Sl 7 9E I AT Ty AT A AT
WA & I HOHF LT AT O E
T I F7 gz g weam & OF ey
* ST qUTAT B 9 A1 ag@d &7 a1
ARG S

oAt Fadqrafa . FOTHT T ATHAT
oY =T JATTT & | TG A AT AT T 7
qgr &y 15, 20 e far
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M AZIEHEE Ay e oy |
T WIT ZW AW FT AGEAT FA &
Tk &1 ¥ o wrog @ 7l W
i sgarag A A AT AE F
AT AR § I G §T WA
Wt oft ¥ w1 3w X W A T wh
z

it gt 37T s e

it Segate | o . q vfase
STV JiwTA F1 | AT § ST STEar
g, fr ot & arfadi & fay ag awax
TT Ageyyt ¢ Wi e wwra # s
GITHIE AR & 0 AT I IR AT
a0t & o ETaaEr e A g1 agr
aE® A 99 %1 S04 ISET WA ar
g warw fFar & 5 o o e
fivezs s 40 | T 1 fovew #1 o 7
q W 4 g9 B & SAT | @) Wi
weT ot &Y T & il W ST |
WX "9 § YA qigd sagml &
gt mifer fawew #1 ag@q &1 9@
FT @ E | AT T g enAHO qET
fis a7 oY AT IR FE) 9% GG H
AEEENT & wC S ot s
FEWT § WYX W @ I ST 9T AR
W F fowew ¥ aE gofiv #8607

st et €Y o AEEE, o9t
TRaTg T wHEr €3 o § JuF TR
o forda & g 7481 wman ) afes
% AT 1 qg TTAAET g ¢ Suer §
TN FTAT =TEA § | 9 AT
wr fas s @ § ) {7 ! TAw ar
oo gt o v § ag dan
ag ¥ @ ¥ e ag wmEme A A @,

#¥ qg T Al wE
SHRI NARAStNGHA PRASAD
NANDA (Oris;.a):  Mr. Deputy

Chairman, it is not known whether
the leakage is a symptom of a disease
or a .iisease by itself. I
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am happy that the Minister has taken a
very serious view of tiiis leakage.
What happens in this kind of a
situation is that the sanctity of an
existing system is vitiated; people lose
faith in the system once this kind of an
incident takes place. And, therefore, it
is good that a serious view has been
taken on the matter. But just by taking
a serious view of it an constituting a
committee with wide terms of
reference to go into the system and
procedure of examination and then
suggest measures would not itself be
sufficient; it may be just touching the
periphery of a problem, and not going
deep into the issue. You kindly see the
difficulty of! the parents and the
innocent students. I say some students
only might be involved in this; but the
innocent students who are larger in
number would suffer. In an incident
like this, hardly one per cent of
students may be involved who
somehow come to know about it. But
99 per cent of the students suffer as a
result of the action of one per cent of
students. It is a very rare instance of
the majority of students suffering as a
result of the negligence of the Board
which is certainly the primary cause of
leakage. So the majority suffers for no
fault of their's and the matter requires
a little more serious examination.

Here it is surprising how the
question paper leaked out if the
invisible hand of some of the Board
officials was not there. I was myself
an examiner of a University for quite
some years righ* from the stage of
setting the question papers to the
stage of the examination paper being
distributed in the examination hall.
Strict secrecy is maintained. Nobody
knows who the examiners are or who
set the question papers, or when those
manuscripts
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the questions are sent to the
University and how those question
papers are sent to various centres.
Strict secrecy is maintained till the
start of the examination. But in this
case we hear that not only the
question paper is leaked out, these
question papers are sold in the market
like raddi and published in the news-
papers. So, unless there is some
invisible hand working behind this, it
could not have happened. It is,
therefore, a very serious matter firom
that point of view. I would have
thought that the Education Minister
should have at once suspended the
person in charge or the custodian of
the question papers. After all, they are
continuing with the system; they must
be following some procedure and
maintaining secrecy. Whosoever was
directly in charge of these question
papers, the entire chain involved right
upto the stage of going to the
examination hall, should have been
immediately taken to task and some
kind of shock treatment should have
been administered on them. It is very
easy to cancel an examination and
then call upon the 99 per cent
innocent students to appear again.
You have found, Madam, a very easy
solution to the problem. I do not say
that you could have done otherwise,
or, you could have allowed these
examinations to continue on the basis
of the leaked question papers. I do not
say that. But this cancellation is an
easy solution. Therefore, I would like
to know from the hon. Minister, what
action has been taken against the
Board officials who were in charge of
these question papers, which have
been leaked out, Then, Sir, I would
like to know a little more detail from
the hon. Minister: what ig the present
procedure of maintaining the secrecy?
You do maintain some kind of
procedure which  you would be
following
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now. Then only, they can go into the
question of improving upon the
existing procedure. (Interruptions)

DR. MALCOLM & ADI-
SESHIAH (Nominated): How can
you ask her to mention something
which is secret?

SHRI NARASINGHA PRASAD
NANDA: The procedure is not secret,
Mr. Adiseshiah. (Interruptions) I
would like to know whether it has
been found that some of the Board
officials are also involved, as I said
and whether any action has been
taken.

MR. DEPUTY CHAIRMAN: How
will they take action unless the
enquiry is complete? She has already
said that an enquiry committee has
been set up.

SHRI NARASINGHA PRASAD
NANDA: This is a stereotyped
answer, which you would give as
Education  Minister. 1  expect
something more.

SHRIMATI SHEILA KAUL: Sir,
some very pertinent questions have
been asked. But I would like to say that
we are as much disturbed as anybody
else and my feelings are that when
there is a change in the moral ' values
of life, there are more problems and it
1S up to us, parents, to give correct
guidance and moral education which
should start right from the home. And if
there is disturbance in that, children,
even grown-up people;, start behaving
in the manner they are doing now.

Now, Sir, the hon. Member has
asked me, what I have found out. As
you know, Sir, in regard to these

things, police are making
investigations. When these In-
vestigations are completed,

everything will come out then. And
the enquiry committee, as |
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said, has been sel up. The hon.
Member has beei an examiner
himself. He will >e a very useiul
person, if he can take the trouble and
help those people there....

SHRI B. D. KHOBRAGADE
(Maharashtra): Include him in the
enquiry committee.

SHRIMATI SIEILA KAUL: There
is only one member.

Being an exam ner, I am  sure, he
knows. He w..nts to know the procedure
which  is followed. I will take half a
minute to explain this. We all know,
papers are set, question papers are set,
then, tney are translated, then,
moderation takes place and then the
papers are made pressworthy. Then, the
papers are despatched to  the press
centre-wi e statement of papers
required; all these are despatched to
the press. They are received by sealc d
boxes from the press in the Boj;ird's
office and centre-wise, in coded
envelopes. Checking of the sealed
boxes, centre-wise, is ¢ inducted to
ensure the correctness of the
question papers. All  these things are
there. Being an  examiner, you
know very  well, how all these
things are looked after. In the same
way, it has been done here. But what has
happened in this, the police enquiry and

in- vestigations wilLL bring out the
results, and fur her on, our own
enquiry committee  which  has been

set up will tell us the rest of the story.

DR. RAFIQ ZAKARIA (Ma-
harashtra): Mr  Deputy Chairman,
Sir, because of these leakages in
Delhi, \ hich we are  discussing now,
this question has drawn national
attention. I do not nister many say that
it does not want to repeat what has
been said about Del' d, but Sir, a
worse situation has taken place in
Bombay. Though technically the Mi-
nister may sa / that it does not
concern the All India Board because
the examination concerns
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the SLC Board and the Higher

Secondary Board in Maharashtra, as you
know, on the results of these
examinations especially  of the Higher
Secondary Boards examinations,
admissions to engineering colleges,
medical colleges, IIT and all other
technical institutions are given  and as
Mr Nanda rightly said today what has
happened i that the student community
is losing faito. in the integrity of
examination itself. I will take only a
few minutes and since it pertains to
Bombay I hope you will be a little
more indulgent. What  happened  in
Bombay is something so horrible that
one does not know as to what is going to
happen to the future of this country
because the students were crying, the
students who had worked hard year
after year, students who had  devoted
all their time and attention  to securing
better class and  better marks, they
were just at sixes and sevens. As Mr.
Malik right said, if a paper like
mathematics or physics or chemistry is
leaked out, where is anybody to  com-
pete with these cheats? And these
disclosures have been made by the
newspapers in Bombay, like the Times of
India, the Indian Express and all other
papers. As in Delhi,.where the
Hindustan Times published the biology
paper in advance, pome of the Bombay
papers also published those papers and
those papers were sold for Rs. 100 or Rs.
150.

SHRI B. D. KHOBRAGADE:
Even for Rs. 500.

DR. RAFIQ ZAKARIA: The
prices came down as there was a
mass distribution.

SHRI RAMAKRISHNA HEGDE
(Karnataka): That is the only
commodity of which prices come
down in your regime.

DR. RAFIQ ZAKARIA : I mean
it started with a thou-
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sand rupees. Then more students
started taking them and there was a
kind of cooperative endeavour in
trying to see that this amount was
distributed evenly. I was told that
even question papers were
cyclostyled along with the answers
and, Sir, this is the state of affairs.

I spoke to the Chief Minister. He
has entrusted the investigation to the
police. Maybe, because of the fact
that he saw to it that the teachers'
strike  which was coming in the way
of the holding of the examination
he somehow or other managed to

hold the examination, despite
their strike, there might  have been
some conspiracy of  disgruntled

elements 3mong the teachers
also, I do not know. I am not casting
aspersions on any elements, but what 1
would like to know from the Minister
is  whether she is applying her mind
to this horrible  situation that has
arisen, wherein the whole faith of
the student community in the system
of examination and in its very integrity
is completely des* troyed. She has
talked of an inquiry committee as far
as Delhi is concerned. Education is
now a Concurrent subject. Is she
going to take some steps in finding out
the facts from other centres also? It is
necessary because my friends from
Bihar say that this has been going on
for years in their State also; similarly
my friends from U.P. say—you
come from that State, I do not know
whether you know it—that this is a
common practice there. So, Sir, what
Is this, what is happening? (Inter-
ruptions). It is not a party question.
We have to rise above party
consideration and we have to fight this
menace. In fighting this menace
I want the Education Minister to gird
up her loin and face the situation
In such a way
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that the faith of the student com-
munity in the integrity of the
examination is restored. Therefore, I
have to ask two or three questions. Is
she aware of what has happened in
Bombay? If so, will she see that at
least in the case of some of these
papers wherein the leakages have
been proved, she would advise the
State Government to s”e¢ that those
examinations are also cancelled.
Secondly, whether, in view of the fact
that admission to these technical
colleges iai based on the results of
these examinations, she would advise
that those students who get more than
60 per cent marks will be re-
examined, because it is there that this
corruption has taken place? And,
lastly, I would like to know from the
Education Minister whether these
elements which are responsible for
these leakages will be identified. As
Mr. Nanda rightly said, it is not a
question of just fixing the res-
ponsibility here and there. We will
have to go into the whole fabric of
this cheating. So I would like to know
whether the most serious view of this
problem is being taken by the Gov-
ernment or not.

SHRIMATI SHEILA KAUL: I am
happy that Dr. Zakaria has appealed
to everybody to get together to look
into this menace of what we are
facing now. I am very happy and I am
very grateful to you. In the meantime,
I have also made enquiries from the
Maharashtra Government There was
one newspaper which published a
question paper which it claimed was
the copy of the question paper on
Biology. The Board authorities
enquired into the matter and found
that there was no prima facie truth in
the allegation in view of the finding
that only a few of the many questions
listed in the leaked out paper were
there. Since then...
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DR. RAFIQ Z4 KARIA: I am sorry to
disturb the Minister. In the face of wh; t
the investigative reporters ol the
newspapers have said prior to the
examination, this is a st-reotyped reply..

MR. DEPUTY CHAIRMAN: She has
got the report with her.

SHRIMATI SHEILA KAUL: I have
got the report here that I came to know
al>out. We got into touch with the
authorities there on telephone an 1 this is
what we have got. If y< u have got more
news, please convey it to us. That is what
I am saying. But this is what news I have.
I am conveying it to you. You can add on
to it. if you like. And as the hon. Member
has said, the matter has been reported t)
the CID for investigation and yesterday in
the Maharashtra Assembly, this matter
was als” discussed.

MR. DEPUTY CHAIRMAN: Shri
Shiva Chandra Jha.
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SHRIMATI KANAK MUKHER-JEE
(West Bengal): Mr. Deputy Chairman, Sir,
the news of leakage of question papers of
the All-India Senior Secondary Certificate
Examination and after that the news of
mass copying at the examination centres
and violence at the examination centres in

.. Delhi organised by outsiders, which are all
" revealed in these papers, the Times of

India, the Indian Express, the Statesman,
of 19th, 20th and 21st, are extremely
shocking and reveal utter corruption and
failure of the administration. But this is
not a new feature. Nor is it an isolated
feature. This is going on not only in Delhi
but in UP, Bihar, Maharashtra, and we
have our own experience in West Bengal
during the early 70s. We know what havoc
vlvlas wrought and what racket was there in
the
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educational worlc in West Bengal. We
experienced that in West Bengal
during the early Emergency period—
extreme anarchy and org raised
business with question pa iers and
supplying answers, majs copying, wit-
nessed in all educational institutions. I
have my own experience in my college
where 1 taught for many years. We
know with what determination and
papular cooperation the Wat Bengal
Government had to control the situa-

tion, to bring brck the normal healthy
atmosphere and sanctity of the
educational institutions. But what

happened in Delhi now surpasses all
the past records— corruption and
violence. That is my question. It is not
that because something happened in
Mabharashtra or TIP or Bihar that we
will just...

MR. DEPUT-' CHAIRMAN: There is
nothing happening, do not worry about
those things here.

SHRIMATI 3CANAK MUK-HERIJEE:
I find from this paper that some boys in the
schools claim very high connections and
they have attracted all the hostlers saying
that they could procure the questior papers
for them at a certain price, etc. Even in
today's paper- -the Hindustan < Times—it
is written: "CBSE AIDES BEHIND THE
PAPERS LEAK". All those things are
there. They ha™ e got high connections.
What are those high connections? There is
a saying in Bengali, whic'i means there is a
ghost in the snallest grain. So we want to
know where that small ghost is lining now.
Where is that small ghc st which is creat-
ing all this trc uble? That has to be found
out md rooted out. I want the Minister to
tell us what the Government is doing to
find out that, what steps the Government is
taking to bring healthy atmosphere and
sancitity
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to the educational institutions.
Thirdly, what steps does the Gov-
ernment contemplate for taking the
public cooperation and cooperation
from the parents so that the children,
the very foundation of our nation,
can be saved from the clutches of
such degeneration caused by the
black money business and that
degrading effect, the loss of moral
values and ideals due to this black

money  racket which  turned
everything into business in the
educational field, destroying the

sanctity of our educational insti-
tutions?
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SHRI B. D. KHOBRAGADE ThlS

leakage of papers of All India Senior
School  Certificate
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Examination is rather scandalous. It
has been mentioned by many
Members and accepted by the hon.
Minister also that such leakage is
prevalent on a wide scale throughout
the country. Many Members have
referred to their experiences from
their cwn States. The main question
that I would like to raise is about
merit. When the question of
reservation for Scheduled Castes
comes, you say: We want merit, we
want merit-Now where is merit, if
question papers are leaked out?
Students with high connections get
questions in advance with their ans-
wers. Where is then the question of
merit? Why do you want to raise the
question of merit in the case of
Scheduled Castes who are not able to
get the question papers in advance
because they do not have high
connections? This is a very important
question. The point is that this must
be checked thoroughly.

Secondly, what is the result of
preliminary verification? The hon.
Minister has stated in her statement
that the preliminary verification has
shown leakage of some question
papers. What wa» the preliminary
observation or finddings of the person
who did this preliminary verification?
Who are the responsible officers for
this? If there was prima facie
evidence, why have they not been
suspended? You say that there was
evidence. They have not been
suspended. They should be suspended
immediately.

Now, you are going to have the
examinations on the 5th, 6th and 8th.
This is a very important examination.
The students who are successful in
this examination will be seeking
admission for medical and
engineering colleges. I would like to
have an assurance from the hon.
Minister that even though the
examinations are delayed, the results
thereof will be declared in time

urgent public importance

enabling the successful students to
apply for admission into medical and
engineering colleges.

These are the two questions to
which I should have a reply from the
hon. Minister. One is about the
preliminary findings of the enquiry
and the other is about declaration of
results.

SHRIMATI SHEILA KAUL: Long
before the news item camel in the
papers about the leakage of question
papers, the Board had brought the
matter to the notice of the police
because we were having a very keen
eye. I might tell you that in one of the
papers this morning there was a
picture of a boy with all the answers
in his shirt, properly stitched. Some-
body telephoned to the Chiarman of
the Board and the Chairman
immediately went there. The in-
vigilator was also quick to notice this.
Ultimately the boy was taken to task
and turned out. So to say that .they
are not vigilant will not be quite
correct

5P.M.

SHRI B. D. KHOBRAGADE: My
question was whether you have got any
preliminary  evidence against any
officers, whether you have held any
preliminary inquiry and you have any
prima facie case against anybody, , and
expelled anybody.

MR. DEPUTY CHAIRMAN:
Have you taken action against
anybody?

SHRIMATI SHEILA KAUL: 1
have just now explained the process
which has nine different steps. We are
trying to find out how we can put the
blame on somebody. Unless we have
evidence, we cannot do anything of
this type. And the police is looking
into it. About the results, they will be
declared at about the same time and |
think the parents need not worry
about that.
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MR. DEPUTY CHAIRMAN: Dr. Bhai
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DR. SARUP SINGH (Har-yana): I

am ill andIam not
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really very fit ¢ ven this moment. But
I came to >articipate in this and I am
gratef x| that you have permitted me. I
do not think that the Ministf r should
reply to the questions t lat I am
raising. Really, I am no- raising any
question. I am quiti> unhappy that all
kinds of things about various people
involvec have been said. They were
unnecessary. It is not a question of me
Government succeeding or f dling.
There is a human elemen: in it. As far
as that human element is concerned, it
is the same everywhere in all parts of
our country. We need not raise here
moral questions because after all you
cannot expect the teachers to be more
honest than 01 rselves here. If it is a
question of making quick money,
who cm beat the politicians of India
and I make no distinction between
one kind of a politician and another.
Therefore, I am no- saying about that.
I am making three concrete sug-
gestions. Firstly, don't make the
results of the Higher Secondary the
basis of ac mission to the various
technical courses. I am thinking first
of all of the engineering courses.
Don't admit any student to the
engineering colleges on the basis of
the ]>ercentage of marks obtained by
him in the Higher Secondary because
for one thing the Higher Secondary
Boards throughout :he country have
various kind? of standards and some
of the good Secondary Board stud<
nts might suffer. Secondly, th< re is
this kind of a problem that you are
facing. Let each technica 1 institution
. . . Let me repeat what I have in my
mind. Let there be a regular kind of
entrance examination for students
who want admission in engineering
colleges. We have luckily a ve? good
example before us of the nTs. The IIT
system 1is still credible. They have not
lost thei ¢ credibility, and they are
examini ig the students for all the five
IITs. Surely it should
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be possible for the country—and I am
not talking only of this Government;
any Government—to admit the best
possible students which our system
produces to these engineering
colleges. That is number one. There
should be no admissions to
engineering colleges on the basis of
the percentage of marks obtained by a
student in the Higher Secondary
examination. Number two is this. The
second coveted course is the medical
course. Unfortunately, I hesitate to
speak about medical course because
what I am going to say may sound
somewhat less credible because of the
questions which have arisen recently
about the Delhi University medical
examinations. But, surely, the All
India Medical Institute has been
conducting an entrance examination.
The Delhi University has also been
conducting an entrance examination.
All the States in the country,
including U-ttar Pradesh, have also, 1
presume, been conducting their
admission examinations. Now you
can take advantage of the expertise
that is available in the country for the
conduct of the medical examinations
for the medical courses. It is not a
question of IAS or anyone else. It is
not that. We are dealing with a
technical question. I want you to
conduct an examination where the
leakage will be minimum. You see,
some leakage you can never rule out.
It is not a question of people who are
highly placed or anybody else. In fact,
I hear the people saying that every
doctor wants his son to be a doctor.
Every engineer presumably wants his
son to be an engineer. There can be
corruption of that kind which can be
checked through a technical kind of a
formula which will ensure that there
is minimum corruption about these
medical and engineering courses.
Those students who cannot join these
courses, where do they go? From
Delhi at any rate where do they go?
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They go to the Honours courses of the
Delhi University. And one of the very
prestigious courses at present is the B.
Com. Honours course, Honours
course in Commerce. There is also
the Honours in Economics. I have a
suggestion. Sir, I speak through you.
She might one of these days invite the
Vice-Chancellor of the Delhi
University for a discussion. The Delhi
University is at present under a cloud.
But I presume that it is a temporary-
phase. And that Delhi University
should examine as to whether its
various Departments can conduct
their own entrance examinations. I
know, it means duplication. It means
a lot of botheration ...

DR. BHAI MAHAVIR: Are you
sure there would not be any leakage
there?

DR SARUP SINGH: My dear Bhai
Mahavir, I know, and I have already
said that none of us is more honest
than the other. We are all of the same
clay, human clay. Let us not pretend.
This business of holier than thou does
not help anybody. And the credibility
of each one of us is as law as it can
ever be. Butletus. . .

DR. BHAI MAHAVIR: Whether
those papers would not be leaked.

DR. SARUP SINGH: The Minister
will not leak them. You will leak
them because you ate a teacher in the
Delhi University. She is not going to
leak those papers. And she does not
have to say why are those papers
leaked. They are leaked because I
have leaked them, you have leaked
them. Please, what are we discus-
sing? We are discussing a very
serious matter and don't lose this
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seriousness by involving politics of
one kind or another. It does not help
anybody, and does not also wash. The
students believe that all of us are
what we are. The whole country
knows what we are. Does anybody
has any illusion about us? Forget it.
Here is, however, a questi HI where
the children's future is involved. I am
raising technical questions. You
cannot have too many Boards for
Delhi, though here also you could
bifurcate. You could have one Board
for All India, you could have one
Board for the others because too
many student? are in-volved and
some mistakes or the other always
take place, But I am saying, is it
possible for Delhi University? The
Delhi School of Economics has been
conducting an entrance examination
all these years. Has anybody
challenged it? The Department of
English conducted an entrance
examination

I for students from outside Delhi. Has

anybody challenged it? It is because
what do you want as a Department?
We want the best possible students.
And we say, here are the students.
(Time bell

| rinds) Sir, only one word more and I

will have finished. The lower middle-
class parents are greatly worried,
specially the lower middle-class
parents because in their case the
child's admission to a college is the
child"2 future. Business classes do not
bother. 1 am afraid, even the
politicians do not bother. But the
middle classes, educated middle
classes, thftv art greatly concerned
and often thev transfer the rarents'
anxietv to the children and the
children, some very bright children
become osvcholo--gieal misfits. 1
think it is high timp that we must
welcome Dr. Adiseslvah's suggestion,
who had said, that this nuestion should
not have been discussed at all in the
House. I agr«*e with him. But, it
seems to me. Dr Malcolm Adises-hiah
vnu are a verv wise man and some
others also, whv cannot vou evolve
some kind of a technical
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formula whereby t le human error is
minimum. Oth< rwise, human error
will always be there and we will
continue s louting at each other.
Where w 11 it take us? (Time Bell
rings). Sir, I am grateful to you for
hav ng given me a chance.

MR. DEPUTY CHAIRMAN:
They are very good suggestions.

SHRIMATI SHEILA KAUL: Sir,
I am extremel / grateful to my hon.
friend for his very good suggestions.
(Interruptions).

rHE INDUSTRIAL EMPLOY-

MENT (STANDING ORDERS)

AMENDMENT BILL, 1981—
contd

MR. DEPUTY CHAIRMAN

Ve will now take up clause by
lause consideration of the Indus-
rial Employmen (Standing
Jrders) Am”ndrnt nt Bill, 1981.
)n  clause 2, there are four
mendments. The Minister has

Iready moved his amendments,
nd so has Mr. Dhabe.
SHRI SHRIDHAP WASUDEO

iHABE : Sir, in c< nnection with iy
amendments [ vant to say lat this
right whi' h has been rovided here
has >een given to mployees' trade
ur ions or other jpresentative body
of  workers ut employees'
federations or as->ciations have not
been includ-I. 1 say that the\ also
should 2 included.

MR. DEPUTY ( HAIRMAN : ow,
I will first pu' the amend-ents by
the Minister Nos. 3 and to vote.
The question is:

3. "That at page 1, line 13, for
the word 'v. orkmen' the word
'‘workman' be substituted."”

The motion wot adopted.
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MR. DEPUTY CHAIRMAN :
The question is:

6. "That at page 2, for line 3, the
following be substituted,
namely:— ¢

'(i) 'wages' and 'workman'
have the meanings respec-
tively assigned to them in
clauses (rr) and (s)." The
motion was adopted.

MR. DEPUTY CHAIRMAN:
Now, I will put amendments by Mr.
Dhabe, Nos. 4 and 5, to vote. The
questions is:

4. "That at page 1, line 13,
after the word 'employer' the
words 'or the employers fede
ration or association' be inser
ted."

The motion was negatived. MR.
DEPUTY CHAIRMAN : The
question is:

5. "That at page 1, line 16,
after the word 'question' the
words 'as early asr possible but
not later than three months' be
inserted."

The motion was negatived.

MR. DEPUTY CHAIRMAN:
Now, I will put clause 2 to vote. The
question is:

"That clause 2, as amended,
stand part of the Bill."

The motion ivas adopted.

Clause 2, as amended, was added
to the Bill.

Clause 3— Amendment of
section 6

MR. DEPUTY CHAIRMAN:
There are two amendments, No. 7 by
Minister, and No. 8 by, Mr. Dhabe.

SHRI BHAGWAT JHA AZAD:
Sir, I move:

7. "That at page 2, line 6, for the
words 'Any employer' the



